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Affairs)
MR. SPEAKER: The result® of
the Dwxsion is:  Ayes 18; Noes 140.

Thg nwtian was negatived.

MR. SPEAKER: I will now put the
demand to the vote of the House.

The question is;

“That the respective sums not
exceeding the amounts shown in
-the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
de!ray the charges that will come
in course of payment during the
year ending the 31st day of March,
1869, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 13 and 14 Trelating to the
Ministry of External Affairs.”

The motion was adopted.

[The ﬁof._ibns j’of Demands for Grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.].

Demand No. 13—External Affairs

“That a sum not exceeding
Ra. 14,94,31,000 be granted to the
President tp complete the sum ne-
cessary to defrdy the charges
which will come in course of puy-

. ment during the year ending the
31st day of March, 1969 in respect
of ‘External Affairs'.

Demand No 14—0Other Revenue Expen-
diture of the Ministry of External
Affairs

. “That a sum not exceeding
. Rs. 16, 71, 18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment ‘during the year ending the
31st day of Murch 1959 in respect

wealth (Res.)
of Other Revenue Expenditure of
the Ministry of External Affairs.’

MR. SPEAKER: W will take up
the non-officia] business now.

16.5 hrs.

[Mg. DEpUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Mr, Dev-
gun,

16.05} hrs,

COMMITTEE ON PRIVATE MEM-
ERS’' BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

N1 gRgam® qaqm  (oF feel) ¢
# frafafas sam @ g : “Fag
AT ST wew & e aan
el gradt afafa & 26 9 wfaag
d, a3 @¥w, 1968 F1 @91 4 @
foaqr mur a1, wgma § V'

MR. DEPUTY-SPEAKER: The ques-
tipn. is:

“That this House agrees with the
Twenty-sixth Report of the Com-
mittee on Private Members' Bills
and Resolutions pres@nted to the
House on the 3rd April, 1968.”

The motion was adopted.

16.06 hrs.

ESOLUTION RE: QUITTING THE
OMMONWEALTH—Contd.

MR. DEPUTY-SPEAKER: We will
now take up further discussion of the
Resolution moved by Shri George
Fernandes about quitting the Com-
monwealth, Only 17 minutes are left.

e *The following “Members 8lso’ reco

AYES: —Shri K, P. Singh Dev
NOES:—Shri Surendra Palsingh,

Prakash Puri, 2

rded their votes:—

Shri Manikya Bhadur and Dr. Surya
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SHRI' P. K. DEO (Kalahandi): Sir,
I would suggest that the time should
be extended, because there &re 8o
many members who want to speak on
this, - -

. S8HRI CHINTAMONI PANIGRAHI
(Bhubaneswar): Yes, Sir. It should be
exiended.

MR. DEPUTY-SPEAKER: We had
a discussion oh the Demands for Grants
of the External Affairs Ministry only
just now, when this whole subject waj;
covered. So, I will now call the Minis-
ter to reply to the debate.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Mr. Deputy-Speaker, the sen-
timents and feelings expressed by the
hon, Member while moving this Re-
solution in regard to the atrocities
committed and perpetrated by the
Smith Regime in Rhodesia on the
freedom fighters of that countiry
are shared by one and all in
this House irrespective of party
affiliations. What has bcen done,
and is being done, by the Smith
regime in Rhodesia to crush the
freeiom movement, is not only a
crime against humanity but it is also
an affront to world public opinion
and to the conscience of mankind.
It has been very rightly condemned
by all the freedom-loving and civiis-
ed people all the world over. It has
been very rightly said that the sou] of
these five frezdom-fighters who were
executed in Salisbury not very long
ago, will not rest in peace until the
UD| regime in Southern Rhodesia
has been toppled and the majority
ruie there on the basis of ‘one man,
ung vote’ is established.

Our sympathies go to those valiant
freedom fighters in Southern Rhodesia
who are fighting under the most diffi-
cult conditions and against very
powerful odds. OQur hearts also gv
to ‘thase people who are rotting 1n
the- jails in° Southern Rhodesia and
who are under sentences of death.
We hope and pray for them that their
sacrifices will soon bear fruit and
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that their country will be free and
would take its due place jn the com-
ity of nations,

During the course of the debate it
wag stated by the hon Mover of the
Resolution that India has not given
adequate help to the national libera-
tion movement in Rhodesia. Now,
this is a very sweeping and unchari-
table statement on the part of the
hon. Mcmber because we have done
our very best to give our moral and
material support to ths freedom
movements in Africa, including Sou-
thern Rhodesia. Befors enumerate
and give some details of what we
have done to help the freedom move-
ment in Rhodesia particularly, 1
would like to pose & question to the
hon. Mover of this Resolution. My
question to him iy this: what is the
basis of his criticism? Has any coun-
try in Africa, or the Organisation for
African Unity, ever complained
about India’s complacency or neglect
in this respect? I would like the hon.
Mcember to give any specific instance
of that,

SHRI ATAL BIHAR] VAJPAYEE
(Bulrampur): They do complain pri-
valely, though not publicly.

SHRI SURENDARA PAL SINGH:
We are concerned only with what is
said publicly. If there a.e instances
of this nature, we would like to hear
them. If not, all I can say is that
the hon. Member should not have
made such an jrresponsibleg statement
which does not behove a Member of
th.s House and he should not say or
do anything which may mar the re-
putation of our country and which
has no basis whatsoever..

Any record of past events will
show that the Government of India
have consistently and unequivocally
espoused the cause of majority rule
in Southern Rhodesia. Even before
the UDI India supported the idea of
majority rule .in Southern Rhodesia
We took up this cause on'a number:
of occasions in the UN Committee of
24, After the UDI we continueg to
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espouse their cause in all the interna-
tional forums including the United
Nations Assembly, in the meeting of
the Commonwealth Prime Ministers,
in the Committee of 24, in the Lagos
Conference of 1966. And we are cur-
rently doing so at the meetings of
the Commonwealth sections Commit-
tee a8 well as at the Security Coun-
cil meetings. That gots to show that
on every occasion and in every forum
we have championed their cause and
we have always been in the forefront
to fight on behalf of qur African
brothers.

Now I wouid like to mention a few
steps that the Government of India
has taken in giving their assistance
and help to the African cause in
Rhodesia. Firstly India severed dip-
lomatic relations with Rhodesia in
July 1965, Sbcondly, India's trade re-
lations were severed immediately fol-
lowing the UDI. Even though the ba-
lance of trade at that time was in
tavour of our ceuntry we severed all
trade relations with that country at
that time. Thirdly, Rhodesia has becn
exciuded from the list of Common-
wealth countries for the purposs of
Indian exchange eontrol. Fourthly,
the general authority delegated by
the Reserve Bank of India to various
dealers to make remittances to Rho-
desia has been withdrawn.  Fifthly,
passports issued by the illegal regime
in Rhoesia are mnot recognised by
India. Sixthly, we offer scholarships
to Rhodesian students whose studles
have been disrupted or who are not
able to carry on higher education in
their own country, We have decided
to give material help to the freedom
fighters of Rhodesia in the form of
first aid equipment, khaki cloth for
uniforms ete., supplies of which gre
expected to reach them wvery shortly.

‘This goes to show that there is no
negligence on our part. There is no
lagkk of interest on our part. We have
done wverything possible to help them
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and to encourage them. To our know-
ledge no complaint has ever come to
us from any of the African countries
that we have not dong our bit. So, it
is not fair on the part of the hon.
Member to have made thiy remark.

As regards our stand vis-g-vis the
responsibility of Great Britain to solve
this problem, we have made it quite
clear on a number of occasions that
Southern Rhodesia is still technically
a British colony and it comes under
the administrative control of Great
Britain and it is that country's moral
and lega! responsibility to solve this
problem. But, unfortunately, despite
all our efforts and the efforts of other
countries in the world, we have not
been able to persuade Great Britain
to to play a more effective role and to
take adequate measures to bring down
this illegal regime in Southern Rho-
desis. This reluctance on their part to
take effective measures has naturally
disappointed a great many of us. Bart
we are constantly at it and we are
doing everything possible to bring
about pressure on Britain to change
her attitude and to take more etfective
measures has naturally disappointed
a great many of us, But we are -on-
stantly at it and we are doing every
thing possible to bring about piressure
on Britain to change her attitude and
tn take more effective measureg in the
shape of complete and mandatory sanc-
tions against Rhodesia and, if the sane-
tions fail, a8 we have on g number of
occasions said that, if necessary even
force should be used to topple the
Smith regime in that country.

We have also impressed upon Great
Britain that delay in thi; matter will
cause more complications. It will give
an opportunity and time to this rebel
regime in Rhodesia to consolidate its
position. They will dig their toey and
it may be very difficult later on to sclve
this problem. This delay might also
give them, a stamp of legitimacy. It
is therefore wvery desirable that asm
early aetion is takem in this regend o0
that thisg preblem is solwved onee and
for all.
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The other point that has besn made
very vigorously by practically all the
speakers in the House was about quit-
ting the Commonwealth. It has been
suggested by many hon. Membery that
as a retaliatory measure and gs an
expression of our resentment against
the UK’'s reluctance to take suitable
and effective measures to end the 1lle-
28l Smith regime in Rhodesia we
should quit the Commonwealth of
Nations.

SHRI BAKAR ALI MIRZA (Secun-
derabad): Not only that.

SHRI SURENDRA PAL SINGH:
This i3 a very important issue and a
very important matter with very wide
and significant implications. We can-
not and should not take a very hasty
decision on that. Thiz subject has been
discussed on the floor of the House on
a number of occasions. Even today,
the Prim= Minister referred to it. Many
Membere who took part in the debate
on the Demands of the Externa] Aff-
airs Ministry also referred to it. A
great dea] has been said to explain
away the Government's stand on it
and, I will not be able tp add very
much to what has already been said
except, perhaps thig that the Govern-
ment is fully aware of the feel-
ings of the hon. Members of this
House. 1 for one feel that, perhaps,
all is not wel] with this organisation
of British Commonwealth of Nations.
There are certain indications to the
discerning eye that unless the founder
members of this organisation gre pre-
pared to play their part properly and
to fulfll their responsibilitieq properly,
the time may soon come when this or-
ganisation may fall to pieces. But we
do feel that at this juncture, the Com-
monwealth has still a very construc-
tive and a very positive role to play
provided they adhere to the principles
of impartiality, fairplay and honssty.
That Is why we are not yery keen to
leave the Commonwealth at this junc-
ture. We want that something ghouid
be dong to strengthen this organisation
80 that It can play a fruitful part in the
preseni~day world and san maky iie
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contribution jn solving many of the
world problsms

In thix connection, the basic issue
before us is, will it be in"our national
interest to quit the Commonwealth at
this juncture, and whether, by so do-
ing, we can achieve our immediate ob-
lective in Rhodesia, There are disad-
vantages and advantages in remaining
within the Commonwealth. Those dis-
adventages and advantages have to be
weighed properly and that requires
time, and a great deal of dispassionate
consideration angd analysis. That s
why, as I saig in the very beginning,
we should not be in a hurry. A time
may come when we may be forced to
leave the Commonwealth. But that
time, as far as we are concerned. hus
not come yet.

2702

Ag regards achieving our objective
in Rhodesia, I do feel that that will
niot be served efther. We feé] that the
Commonwalth is a very effective
forum where a number of countries are
represented and we can bring about a
certain amount of pressure on Britain
to play a more effective role in regard
to Rhodesiy problem. If we were to
leave the Commonwealth, then we will
not have that influence on Great Bri-
tain which we have today.

The present policy of the Govern-
ment remains, ag I have just gated,
that at the present time it will not be
wise on our part to leave the Com-
monwealth.

Another point which was raised dur-
ing the course of the debate wag that
the U. N. should send its forces to end
the rebel regime in South Rhodesia. In
this connection, T might mention that
the U. N. hag no standing force which
could be used to end the rebel regime
in Rhodesia or elsewhere. There is
however, a provision in the U. N. Char
ter for collecting a force from Mem-
ber States for peace-keeping purposes
in the event of a breach of peace or
any outbreak of war. But this proviso
demands actual hostilities and the
mere break-down of Jaw and order in
a coumtry, as in Rhedesia todey, dess
not justify the mustering of sosh a
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peace-keeping force. So, for this mr'l'-
son, this is not a very practical sug-
gestion. But it is a problem which
should attract the attention of Great
Britain which is the administering
authority there. We are hopeful that
as a result of the pressure that is be-
ing brought to bear upon them, ihey
will fulfll their responsibilities in the
near future.

Another suggestion that was made
gvsume hon. Members was that the
ernment of India should convene a
conference of all countries who are in
favour of independence for the Afri-
cans in Rhodesia, The Rhodesian issue
hag already been discussed in the
Uniteg Nations Ass2mbly, in the Se-
curity Council and in a number of
other international conferences also.
Even the Commonwealth Prime Minis-
ters’ Conferenc, last timg discussed
it. In the light of that, little purpose
will be gerved in calling a special con-
terence on Rhodesia so soon after all
thess conferences have taken place.
But I might inform the House that
there i8 3 proposal to hold a U, N.-
sponsored conference in the month of
August on the elimination of all forms
of racial diserimination in which 36
countries are going to participate. We
have offered to play the host to this
conference and, it jg quite possible
that thic question of Rhodes'a may be
discussed in this conference,

Another suggestion has been made
that the Government of India should
take the initiative for calling a Com-
monwealth Prime Ministers’ meeting
to determing the course of action in
regard to the question of Rnodesia.
The Government of India do not think
that a gpecial meeting of the Common-
wealth Prime Ministers will be to ac-
hieve more towards the Rhodesian
cause than the Security Council which
is debating this question at the pre-
sent. moment,

1 have -covered more or lesg all the
main points which were mentioned by
thy hon: members 'in this debate. -
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As regards the Resolution which has
been moveq by the hon. Member, Mr.
George Fernandes, as I have already
caid, Government are in full sympathy
with the sentiments expressed in his
Resolution where jt condemns the exe-
cution of the freedom fighters of Rho-
desia, But, as regardg quitting the
Commonwealth, I have already said
that, on balance, the severance of re-
lations with the Commonwealth is
something to which we are not pre-
pared to agree at the present juncture,
and for that reason, there is no option
before me but top oppose this Resolu-
tion. There is another substitute Re-
solution moved by Shrj Mishra, which,
I think, .is very constructive in appeal
and more in tune with the desireg and
wishes of the hon. members of this
House, and Government wil] have no
objcction in accepting that Resolution
if the House so desires.

Wt sz fagd ataed =i {
7 gam faar o o f Osfor &
gatg 9 UG ET A g F Ak A
afras (g F77 & 9ge W g
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fofr w3 f& *¥7 & gzt wvAE
gy | Far W aET A g AR A
w15 faar: fafama frar g wewr -
g @ 95 &1 aden faeew 7

o qi Ty g e e w5
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e &, IAW! TEC FAeS FON WK
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MR. DEPUTY-SPEAKER: 1 will
now put the Amendment of Shri
Bibhuti Bishra to the vote of the
House.

The question is:

“That in the resolution,—-
for "quit the Commonwealth of
Nations forthwith in view of
the inaction of the British
Government against the ille-
gal minority regime of Ian
Smith.”

substitute

“press the British Government
to use all possible means,
including total economic

grains (Res.)

sanctions to terminate this
illegal regime as well as to
urge the Security Council to
act under Chapter 7 of the
UN Charter and impose total
mandatory sanctions against
the 8mith regime in South-
ern Rhodesia.” (1)

The motion was adopted.

MR. DEPUTY-SPEAKER: I will
noyw put the main Resolution as am-
ended by Shri Bibhuti Mishra's am-
endment.

The question is:

“This House condemns the ex-
erution of freedom fighters In
South Rhodesia by the illegal re-
gime ot Ian Smith and urges the
Government of India to press the
British Government to wuse all
possible means, including total
economic sanctions to terminate
this illega] regime as well as to
urge the Security Council to act
under Chapter 7 of the UN Char-
ter and impose total mandatory
sanctions against the Smith regime
«n  Southern Rhodesia.” (as
amend.)

The motion was adopted.

16.34 hrs.

RESOLUTION RE. TRADE IN FOOD-
GRAINs

MR. DEPUTY-SPEAKER: We shall
now take up Shri Mohan Swarup's
Resolution. The time allotted is one
hour. The next Resolution is also
ithere and Food Debate is coming. I
am not inclined to extend the time as
far as possible.

SHRI S. XAVIER (TIRUNELVELI):
Time should not be extended, Other-
wise, I may not get my chance to
move my Resolution.

MR. DEPUTY-SPEAKER. The dis-
cussion on the Demands for Grants of
the Food Ministry is coming.



